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 PONDICHERRY  BUDGET,  1979-89
 GENERAL  DISCUSSION,  DEMANDS
 FOR  ,  GRANTS  ON  ACCOUNT
 (PONDICHERRY),  1979-80,  AND
 SUPPLEMENTARY  DEMANDS  FOR

 GRANTS  (PONDICHERRY),
 1978-79

 MR  CHAIRMAN  The  House  will
 now  take  up  (a)  Genera]  Discussion
 of  the  Pondicherry  Budget  for  1979-80,
 Qn)  discussion  on  the  Demands  fox
 Grants  on  Account  (Pondicherry)  for
 1979-80,  ang  (iu)  discussion  on  the
 Supplementary  Demands  for  Grants
 (Pondicher:y)  for  1978-79  All  the
 three  items  are  to  be  discussed  t0-
 gether

 Ig  the  House  agrees,  2  hours  might
 be  allotted  for  discussion  of  these
 items,  as  suggested  by  Government

 70-80  ह... क
 (Pondicherry),  ‘18-79

 SOME  HON  MEMBERS  Yes,  yes

 MR  CHAIRMAN  Then  we  will
 have  two  hours  for  this  discussion

 Motron  moved.

 “That  the  respective  sums  not  ex-
 cecding  the  amounts  on  Revenue
 Account  and  Capita]  Account  shown
 in  the  thing  column  of  the  Order
 Paper,  be  granted  to  the  President
 out  of  the  Consolidateg  Fund  of  the
 Union  Territory  of  Pondicherry,
 on  account,  for  or  towards  defraying
 the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1980,  in
 respect  of  the  heads  of  demands
 entered  in  the  second  column  there-
 of  against  Demands  Nos  to  33,”

 ब.  द for  Grants  {on  Account)  (Unien  Territory  of  Pordwherny  fer  vercoto  rbwratiee  te  the
 Vote  of  Lok  Sabha

 Amount  of  Di  mand  for No  of  Name  of  Dcmand
 Demand  Grant  on  Account  to  be

 submitted  to  the  Vote
 of  the  House

 I  2  3

 Revenuc  Capital
 Rs  Rs

 हक.  Legulat  ve  Assembly  .  .  .  2,69,000  o.
 2  Admunistrator  .  *  .  °  5  000

 3  Council  of  Miniicra  मर  °  .  न  .  90,000

 4  Adminisiration  of  Justice  °  5  .  963,000
 5  Elecuons  ‘  *  .  .  2,78,000

 6  Revenue  ७  न  .  .  93,25,000
 7  Sales  Tax  .  न  .  नि  ]  .  हे  न  .  4,60,000
 8  Taxes  on  Vehicles  .  i,60,000

 g  Secretariat  .  .  ’  *  नि  18,20,  ०००
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 ड़  2  3

 Revenue  Capital
 Rs.  Ray

 to  District  Administration  .  :  «  .  4061,  000  10,25,000
 Treasury  and  Accounts  Administration  511,000,

 t2  Police  50,26,  000

 43  Jails  .  so  2575000  an

 44  Stationery  and  Printing  8.09,  000

 t5  Miscellaneous  Administrative  General  Services  14,85,000
 36  Retirement  Benefits  ,  न  हे  .  ;  26,  06,000  o~
 ay  Public  Works  है  2,32,28,000  —-,22,04,000
 «8  Education  .  क  .  .  नि  .  2,64,11,000  ‘15,000
 49  Medical  नि  के  ४  1,61,45,000,
 20  Information  and  Publicity  .  .  8,70,000
 at  Labour  and  Employmeni  .  :  +  —  §jt4,38.000  oe

 2  Social  Welfare  .  e  न  A  -7474,000  8,000

 23  Co-operation  {90,61,000  20,20,000

 24  Miscellaneous  General  Economic  Services  .  .  14,95,000
 25  Agriculture  ,  .  .  .  न  .  .  65,81,000  2,88,000
 26  Animal  Husbandry  .  नि  .  _,2249,000  ५९

 27  Fisheries  .  5  :  .  .  25,20,000  5,000
 28  Community  Development  .  é  न  .  डर  /95472,000  1,50,000

 29  Industries  9,293,000  27,20,000

 go  Food  and  Nutrition  *  «  IB,64,000  a

 gt  Electricity  F  1,68,46,000  —,24,75,000

 g2  Ports  and  Pilotage  १  °  न  293,000  1,293,000

 33  Loans  to  Government  Servants  e  #  नि  डे  है  49,07,000
 ent

 MR,  CHAIRMAN;  Motion  moved:  the  charges  that  will  come  in  course
 of  payment  during  the  year  ending

 “That  the  respective  Supplemen-
 tary  sums  not  exceeding  the
 amounts  on  Revenue  Account  and
 Capita]  Account  shown  in  the  third
 column  of  the  Order  Paper,  be
 granted  to  the  President  out  of  the
 Consolidateg  Fund  of  the  Union

 ‘Territory  of  Pondicherry  to  defray

 on  the  3ist  day  of  March,  ‘1978,  in
 respect  of  the  following  demands
 entered  in  the  second  column  there-
 of

 Demands  Nos.  4,  7  to  2  and  46  to
 33.”
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 Demands  for  Grants  (Union  Territory  submitted Supplementary  Sor  Grants  (
 oy  77  carn)  Sor  1978-78  submited  to  the

 Amount  of  Demand  for
 Demand  Name  of  Demand  Grant  submitted  to  the Vote  of  the  House

 I  2  3

 Revenue  Capital
 Rs.  Rs.

 4  Admunstration  of  Justice  2  32,000
 Sales  Tax  +  +  :  10,000

 8  Taxes  on  Vehicles  53,000
 g  Secretariat  नि  90,000

 ro  District  Administration  —  74304000  2,60  cro
 a  ‘freasury  and  Accounts  Admimustration  हर  86,000
 ig  Police  .  +  5:92,000
 76  Retirement  Bene  fits  डे  है  3,88,000

 ¥7  Public  Works  हर  हे  हे  25,06,000  3,83,000,
 18  Education  A  +  .  21,84,000

 i9  Medical  +  है  नि  6,23,000,

 20  Information  and  Pubhety  ‘  I,27,000

 a  Labour  and  Employment  +  :  146,000,

 22  Social  Welfare  मु  पु  मु  6,07,000  75,000

 23  Co-operation  +  ‘  मु  मु  37,53,000

 24  Miscellaneous  General  Economic  Services.  मु  15,000  _

 a5  Agriculture  2,43,000  5.69,000

 ह...  Animal  Husbandry  5  127,000,

 ह 14  Fisheries.  eet  FR  8  G,000

 28  Community  Development  डे  हि  11,06,000  135,000

 ag  Industries  .  न  नि  .  52,000  10,397,000

 go  FoodandNutirtion.  27,000

 gi  Electricity  ri  =  25,24,000,  §3,98,000

 ga  Portsand  Pilotage  .  8,000

 33  Loans  to  Government  Servants  A  —_  7549,000°
 ee  ee  mere  meine
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 MR  C'IAIRMAN  Shri  Banatwalla.

 SHRI  G  M,  BANATWALLA  (Pon-
 mani)  1  beg  vo  move

 “That  the  Demand  for  Grant  on
 Account  under  the  heag  ‘Adminis-
 trator’  be  reduced  to  Re,  ”

 {Need  for  categorical  assurance
 that  the  administrative  status
 of  Pondicherry  will  not  be
 changed  without  ascertaining
 the  wishes  vf  the  pcople
 through  proper  referendum
 QM).

 “That  the  demand  for  Grant  of
 Account  under  the  head  ‘Adminis-
 trator’  be  reduced  to  Re.  I.”

 [Utterances  of  the  Prime  Minister
 for  merger  of  Pondicherry
 with  neighbouring  States
 without  reference  to  the  opin-
 ion  of  people  through  reteren-
 dum  leading  to  widespread
 popular  agitation  (2))

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Adminis-
 trator’  be  reduced  to  Re  ”

 (Need  for  adequate  compensation
 to  the  victims  of  brutal  police
 atrocities  In  January,  979
 (3)]

 “That  the  Demand  for  Grant  on
 Account  under  the  head  ‘Admunis-
 tration  of  Justice’  be  reduced  to
 Re,  ww

 {Failure  to  hold  judicial  enquiry
 into  brutal  Police  atrocities
 in  January,  979  (5)]

 “That  the  Demand  for  Grant  on
 Ac.ount  under  the  head  ‘Police’  be
 reduceg  to  Re,  ”

 [Frivolous  prosecutions  of  the
 leaders  ang  protagonists  of
 the  anti-merger  movement  ani
 the  neeq  to  withdraw  such
 ‘framed’  cases  (7)]}

 MR,  CHAIRMAN:  The  cut  motions
 are  befrre  the  House.  According  to
 the  lis’  with  me,  Shrj  Swaminathan

 ंड  0.6,  हम  Account  380
 DS.G.  (Pontiicherry),  18-79

 has  to  speak  first.  Shri  A.  Bala  Paja-
 nor,  the  hon,  Member  from  Fondi-
 cherry  hag  exy  ressed  a  desire  to  speak
 first,  as  he  ig  from  Pondicherry,

 SHRI  R.  V.  SWAMINATHAN
 (Madurai):  Yes,  let  him  speak

 SHR]  A.  BALA  PAJANOR  (Pondi-
 cherry):  Mr  Chairman,  Sir,  I  am
 thankfu]  to  you  for  giving  me  this
 opportunity  to  initiate  the  discussion
 on  the  Pondicherry  Budget,  At  the
 same  time  I  also  thank  the  hon,  Mem-
 ber,  who  has  consented  for  my  speak-
 ing  first  on  the  budget,  and  draw  the
 attention  of  the  House  as  also  of  the
 country  to  the  very  bad  state  of  affairs
 that  exist  in  that  territory.

 At  the  outset,  I  woulg  like  to  ex-
 press  my  unhappiness  that  when  I
 speak  on  this  occasion,  I  see  the  Minis-
 ter  of  State  for  Home  Affairs  is  very
 badly  missing  from  the  Treasury
 Benches.  I  am  sure,  the  hon.  Minis-
 ter  for  Finance,  Shri  Satish  Agarwal
 cannot  answer  the  very  vital  question
 that  I  am  going  to  raise  And  on  this
 question,  I  have  the  support  of  the
 various  hon  Members,  whom  I  have
 consulted  earlier,

 Then,  another  thing  that  I  have  been
 repeating  rhetorically  for  the  past
 five  years  in  this  august  House  is  vhat
 the  discussion  on  Pondicherry  has  be-
 come  a  routine  affair  and  a  formal
 exercise  ang  is  meant  only  to  meet
 the  constitutional  requirement  as
 correctly  stated  by  the  Finance  Minis-
 ter

 This  year,  the  discussion  on  Pondi-
 cherry  requires  to  be  taken  up  serious-
 ly  and  a  greater  attention  is  needed
 to  be  paig  to  the  position  of  this
 Union  Territory,  situated  in  a  remote
 corner  of  our  country.  |  expected
 that  the  Prime  Minister  will  be  pre-
 sent  or  at  least  his  representative  will
 be  present  in  the  house
 to  give  an  assurance  to  the
 people  of  Pondicherry  and  clear  their
 doubts  and  remove  the  confusion  that
 has  been  createg  in  that  tiny  territory
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 with  a  good  historical  and  cultural
 past,  I  was  thankful  to  my  hon.
 friend  Shri  Vayalar  Ravi  and  others
 when  they  raised  the  question  of  div:-
 sion  on  the  earlier  Bill  a  little  while

 ago,  and  many  hon.  Members  were
 forced  to  come  to  the  Houie,  and  I
 was  having  a  fond  hope  that  they
 woulg  remain  here  to  participate  in
 this  discussion  so  that  they  could
 understand  what  this  territory  is,  what
 48  going  to  happen  to  this  terntory
 Aud  what  is  going  to  happen  to  this
 territory  wil]  happen  to  other  territo-
 nies  also  if  an  autocratic  regime  is
 silowea  to  rule  this  country  in  future.

 As  |  said,  Pondicherry  is  in  a  very
 baq  state  of  affairs  today,  Many  hon,
 Members  who  haq  promised  to  ex-~
 tend  their  support  to  Pondicherry  are
 unfortunately  not  present  here,  They
 seem  to  be  more  interestd  in  a  Bill
 that  is  being  discussed  in  the  other
 House,  the  Special  Courts  Bill,  meant
 to  prosecute  a  ;}e  stn  Peoule  seem
 to  be  interested  in  individuals;  in
 terested  in  prosecuting  and  penalising
 others,  but  they  are  not  at  all  interest-
 ed  in  the  welfare  of  the  people  at
 large  That  is  our  misfortune  I  now
 rise  to  speak  on  this  Budget.  As  I  said
 earlier,  I  want  to  say  that  there  is  a

 very  big  turmoil  m  my  _  Territory,
 You  know  pretty  well  that  this  Terri.
 tory  is  being  representeq  by  a  soli~
 tary  Member  viz,  myself,  though  ours
 is  a  very  big  party  which  is  very
 strong,  ang  which  ig  the  3rd  or  4th
 biggest  Opposition  party  in  this
 House.

 The  President’s  rule  was  imposed
 there  for  reasons  best  known  to  this
 Government.  These  people  proclaim.
 eq  from  the  house-tops  that  they  were
 against  horse-trading,  and  that  they

 were  for  democracy.  But  the  very
 same  people,  through  their  party
 which  is  in  the  Opposition  there,  has
 done  horse-trading.  On  this  day,  I
 am  not  going  to  discuss  it,  I  will  re-
 serve  it  for  some  other  occasion,  be-
 cause  this  matter  ig  a  very  solemn
 and  8  very  serious  thing  for  the  people
 of  Pondicherry,

 19-80  and  DS.G.
 (Pondicherry),  78-79

 We  people,  numbering  6  lakhs,  are
 now  being  crushéd,  in  our  thinking
 Ang  the  matter  has  come  to  such  a
 level]  as  if  we  are  fighting  for  our  own
 freeuom,  Without  taking  our  cansent
 ang  bypassing  all  the  sacred  treaties,
 people  here  in  Delhi  ang  at  other
 places  talk  about  the  merger  question
 I  have  to  deal  with  that  aspect  first,
 viz.  how  this  75  going  to  be  dealt  with,
 and  how  you  are  going  to  answer  us
 and  the  people  there,  and  the  people
 with  whom  you  had  made  that  treaty.
 If  it  is  a  dictatorial  regime,  we  will
 not  have  any  question  to  put,  because
 We  will  be  certain  that  their  word
 will  be  the  law,  and  we  will  be  the
 last  persons  to  question  it,  and  to
 expect  a  democratic  decision  from  it.
 But  you  are  the  persons  who  tell  the
 world  and  every  individual  in  this
 country  that  you  stand  for  democracy,
 you  will  always  stand  by  democracy
 and  will  .  says  iespect  the  aSpira-
 tions  and  wishes  of  the  people  So,  I
 expect  this  Government(  under  the
 leadership  of  the  great  Prime  Minister
 Shri  Morarji  Desai  and  his  team  of
 Ministers,  to  core  t  .ward  and  tell,
 my  people  that  the,  will  not  do  any-
 thing  against  their  wishess—-which  has
 been  solemnly  assured  in  the’  two
 treaties  of  the  past

 Before  I  enter  into  it,  let  me  briefly
 narrate  the  history  of  the  Territory
 of  Pondicherry.  When  you  got  your
 Independence  in  1947—1  am  _  sure
 many  Members  will  net  be  knowing
 it,  they  must  be  thinking  that  Pondi-
 cherry  also  got  Independence  in  1947.
 It  was  not  so--only  Chandernagore
 got  itself  out  of  the  clutches  of  the
 French  regime  and  joimed  the  State  of
 West  Bengal  But  there  were  the
 other  4  contuwars’,  all  falling  in  the
 coasta:  areas  of  this  great  country,
 viz  Yanam,  in  Andhra  Pradesh,
 Pondicherry  and  Karaikal  in  Tamil
 Nadu,  and  Mahe  and  Pallur  in
 Kerala  They  were  the  constituents

 of  the  Pondicherry  Territory  which
 were  agitating  for  their  freedom  from
 French  rule—though  we  had  a  better
 freedom  than  the  people  who  were
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 ruleqd  by  the  British  in  those  days
 From  674  onwards  this  Territory
 Wag  conquered  and  ruled  by  the
 French,  but  in  1947,  we  could  not  get
 out  of  the  clutches  cf  the  French
 rule,  we  remained  under  it,  and  we
 were  not  able  to  do  much  &  that
 time,  but  had  to  wait  upto  954  When
 de  facto  transfer  took  place  When  I
 talk  about  de  facto  transfer,  I  have

 to  say  that  the  then  Prime  Minister
 of  French  Mr  Mendes  France  and  our
 late  revered  Prime  Mimster  Pandit
 Jawaharlal  Nehru.  entereq  into  an
 agreement  in  October  954  gnd_  the
 de  facto  transfer  took  place,  in  effect,
 from  ist  Novembr  954  From  954
 to  4962  the  st-te  of  the  Terntory  of
 Pondicherry  was  very  nebulous  The
 de  facto  transfer  took  place  only  in
 962  At  that  time  we  entered  into
 another  treaty  with  the  same  French
 Government  and  that  38  called  the  de
 jure  transfer  It  was  in  November
 962  Even  to  get  the  decree  of  de
 gure  transfer,  it  took  8  years  But
 now  in  one  Stroke  it  is  said  that
 Pondicherry  wil]  be  mergeq  with  the
 neighbouring  States

 Why  do  I  recite  these  historic
 facts?  It  is  not  to  remind  you  of
 anything,  but  to  make  you  at  least
 understand  things  and  do  some  home-
 work  befcre  you  utter  something
 which  can  take  away  the  precious
 lives  of  my  beloved  people  in  the
 Territory

 I  am  sorry  to  say  that  it  is  very  eas}
 to  make  some  remarks  from  the  hnuse-
 top  but  it  is  very  difficulty  for  you
 to  give  back  life  to  my  people  who  have
 lost  :t  to  save  their  territory  ident.ty
 and  self  protection  Why  I  say  this’
 When  this  treaty  was  entered  into,  I
 want  to  remind  some  of  the  hen  Mem-
 Sers  that  in  952  when  de  facto  trans-
 ter  toak  place  we  were  not  Indian
 citizens,  because  I  belonged  to  the  cate-
 gory  of  renaissance  which  you  may  not
 be  aware  of  In  962  only  we  became
 Indian  nationals  as  far  as  the  cate-
 gory  like  mine  is  concerned  It  may
 be  joculay  thing  7  may  be  a  surpiis'ng
 thing  to  note  that  I  had  fimisheq  my

 Dis.,  0.0,  on  Account
 DS.G  (Pondicherry),  78-78

 MA  in  3957  I  was  not  oermitted  to
 sit  for  the  IAS  examination,  because,
 they  said,  at  that  time,  that  I  was  not
 an  Indian  national  We  were  all  con-
 sidereq  as  foreigners  in  those  days
 Only  after  1962,  we  were  alowed  to
 do  so_  I  am  not  sorry  for  it  because
 I  have  not  become  such  a  glorified  man
 in  that  position  But  I  am  happy  with
 this  But  3  want  to  make  or  bring
 home  to  you  what  prevented  in  those
 days  from  954  to  962  It  was  o
 question  of  two  countries  .overeign
 nations  France  and  India  entered  into
 an  amicable  agreement  to  make  this
 territory  the  contuwars  to  come  into
 the  mam  line  in  a  democratic  im  a  con-
 stitutional  and  a  puccg  manner  It
 took  eight  years  for  them  Then,
 thrieafter  also,  they  have  made  clear
 ani  cetegorical  statements  in  the  two
 agreements  If  you  see  in  the  954

 de  facto  agreement  you  will  find  that
 article  4  is  itself  very  clear  !  quote
 from  article  agreement  vetweon  ihe
 Government  of  India  and  the  Go  ern
 ment  of  France  for  the  settlenent  ot
 the  question  of  the  future  of  the
 foreign  establishments  French  estab-
 hshments  in  India  signed  on  the  3ist
 October  954

 With  =  effect  from  Novem-
 ber  First  954  the  Govern-
 rent  of  India  has  taken
 over  the  administration  of  the  teri-
 tory  of  the  French  establishments  in
 India  These  establishments  will
 keep  the  benefit  of  the  special  admi-
 nistrative  status  which  was  in  force
 prior  to  the  de  facto  transfer  Any
 constitutional  changes  in  this  status
 which  may  be  made  subsequently
 shall  be  made  after  ascertaining  the
 wishes  of  the  peopie’

 It  is  not  maybe  made  it  shall  be  made
 after  ascertaiming  the  wishes  of  the
 people  This  is  a  categorical  thing
 that  was  gone  into  in  954  Sut  after
 8  years  of  negotiations  after  3  years  of
 understanding,  after  8  years  of  better
 exchange  of  views  between  the  then
 Frenth  Prime  Minister  and  our  gréat
 reveréd  leader  Pandit  Jawaharial  Nehru
 you  see  in  the  end  of  the  signature  of
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 the  then  Ambassador  S.  Ostrorog—-
 along  with  Kirpal  Singh  signed  in  962
 this  thing  This  clause  is  not  given  a
 go  by.  You  take  962  agreement  What
 was  article  |  haq  become  article  4  i
 3962  transfer  dejure  on  l6th  August,
 1962.  Article  2  reads  as  follows.

 “These  establishment  will  keep
 the  benefit  of  the  special  adm.nist"a-
 tive  status  which  was  in  force  prior
 to  the  First  November  954  Any
 constitutional  changes  in  this  status
 which  may  be  made  subsequentiy
 shal]  be  made  atter  ascertaining  th-
 wishes  of  the  people”

 dt  is  not  that  your  wish  is  to  be  made
 If  you  have  any  respect  tor  the  tieat-
 ties  that  are  entered  into,  if  you  have
 any  respect  for  the  democratic  values
 or  if  you  have  any  request  for  the
 wishes  of  the  people,  it  can  be  met  only
 after  ascertaining  the  wishes  of  the
 peopie  of  that  area  not  wishes  ot  tur
 people  in  Delhi,  not  the  wishes  ot  ‘he
 people  elsewhere  bv  the  neighbouring
 States,  not  the  wishes  of  certain  indi-
 v.duals  who  think  for  the  great  country,
 tor  the  great  cause.  Why  I  specity  it?
 Why  |  put  special  attention  on  these
 two  clauses  is  this  Now  you  have
 geen  that  Pondicherry  has  risen  as  one
 man  without  any  difference.  There
 are  no  two  thinking  on  this  question  of
 merger  at  all.  There  is  not  a  single
 person  who  can  speak  against  it  Ali
 are  ohe  in  this  aspect,  forgetting  the.r
 political  differences  They  are  one  in
 this  aspect  All  the  people  from  Pondi-
 cherry  are  one  and  they  say  that  they
 want  to  maintain  their  identity,  they
 want  to  maintain  their  self-respect
 But  people  from  outside  talk  some-
 thing  else.  But  there  were  some  strong
 stories  qbout  many  persons  I  do  con-
 cede  that  But  it  is  natural  for  the
 people  to  believe  them,  when  they  are
 in  an  agitateq  mood,  when  they  are
 very  much  worried  about  their  future,
 when  they  are  thinking  about  their
 Dent  day.  Naturally,  they  ar  bound
 to  believe  in  rumours.  But  who  are
 the  persons  who  are  for  this  troute
 there?  Why  have  you  unnecessarily
 Created  a  pioblem?  Why  have  you
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 created  a  problem  and  still  kecping
 quite?  Now  I  beg  of  the  Government
 to  come  forward  and  say  categorically
 —I  am  not  saying  to  you  that  you
 should  come  forward  and  say  “We  will
 not  merge  it  for  ever  ang  ever’  —but
 you  must  categorically  state,  as  ver
 this  agreement  that  “We  will  not  merge
 these  territories  unless  we  take  the
 consent  of  the  people”  Otherwise  you
 are  not  fit  to  be  a  democratic  Jovern-

 ment,  you  cannot  call  yourself  Janata
 Government  in  this  country  So,  I
 charge  these  people  on  this  question  to
 take  aserious  noteofit  But  you  fail
 to  ao  your  home  work,  as  I  said  ea:-
 her  Please  go  through  the  discussions
 in  963  when  the  Union  Territories
 Bills  were  passed.  There  is  not  much
 time  for  me,  it  may  take  four  hours
 But  I  will  say  the  relevant  portion.  At
 that  tame,  our  great  Lal  Bahaur  Shas-
 tri  was  the  Home  Mimster  What  was
 the  discussion  going  on  at  tnat  time?
 The  same  questiong  were  raisea  But

 I  am  sorry  to  say  that  some  of  the  noli-
 tical  parties  which  now  try  to  clamour,
 were  very  vebement  in  marking  these
 territories  merge  with  the  neighbour-
 ing  States.  We  are  thankful  to  our
 great  Pandit  Jawaharlal  Nehru,  who
 came  to  Pondicherry  and  Karaikkal
 twice,  who  understoog  the  feelings  of
 the  people  who  worked  for  tne  inde-
 pencence  of  this  termtory,  and  who
 said,  “The  identity  of  the  territory  will
 be  maintained.  The  special  status  for
 Pondicherry  will  be  kept  for  ever,  until
 the  people  wish  for  a  change”  That  is
 the  yruson  why  Shri  Lal  Banadu  Shas-
 tri  moveg  the  Union  Territories  Bills  in
 1963  At  that  time  it  was  askea,  why
 not  merge  it?  I  am  sorry  ‘o  say  that
 some  of  the  greatest  protazun.s‘s  who
 now  talk  about  it  for  their  own  pobt
 (al  seif-interests—]  do  not  want  to
 oepict  them—they  wanted  merger  at
 that  time,  but  the  great  Pangt  Jawa:
 harla]  Nekru  stood  by  it  and  srid,  the
 territory  must  be  separate  At  that
 time  It  was  argued  that  at  a  future
 date,  sometime  later  on  these  territo-
 ries  must  merge  with  the  neighbour-
 ing  States.  Then  also  it  was  argued,
 why  shoulq  these  territories  have  their
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 own  identity?  When  will  they  merge”
 There  also  Shastrij:  was  very  clear  ह
 is  answers.  He  created  a  small

 confusion  there  in  the  Rajva  Sabha
 Then  :t  came  to  the  Lok  Savha  also
 Then  he  said,  later  on  it  will  be  merg-
 ed  Then  he  said,  consent  of  the  peo-
 ple  will  be  taken  When  Shi  Vasu-
 devan  Nair  and  Shri  Bhupesh  Gupta
 and  some  other  hon  members  in  the
 other  House  raiseq  the  question  it  was
 made  clear  that  ६  would  be  kept  as  a
 separate  territory  an@  any  chunge
 would  be  made  only  after  the  people
 give  their  consent  for  that  Tull  that
 time,  it  will  not  be  done  How  the
 consent  is  to  be  ascertained,  the  modus
 operand:  for  that,  will  be  worked  out
 later  on  This  they  thought  of  nct
 today  but  in  1963  In  3979  we  sa,  that
 it  should  be  merged,  it  should  be  umal
 gamated,  it  should  be  annihilated,  it
 must  join  with  the  neighbouring  S:ates
 But  for  what?  The  reasons  given  bv
 Shastriji  70  those  days  were  clear  It
 had  a  different  cultural  identity  in  the
 past  It  is  economically  backward  be-
 cause  they  never  got  independence  in
 1947  They  may  be  a  misfit  in  the
 neighbouring  States  Thirdly,  we  have
 to  develop  the  art  and  preserve  the
 culture  of  these  Union  Territories,  es-
 pecially  Pondicherry,  which  had  its
 Own  very  rich  heritage  /Pand.t  Nehru
 himsely  said,  this  is  a  window  to  the
 world  ang  the  French  culture  hac  well
 mixed  up  in  this  termtory

 On  this  occasion  [  want  to  remind
 the  House  what  is  the  speciality  about
 Pondicherry  Many  people  ask  about
 it  The  specially  about  Bala  Pajanor
 may  be  that  he  is  6’  4  124,  that  is  all
 But  Pondy  has  a  different  culture
 Many  members  of  the  House  condemn
 the  bureaucratic  fendencies  im  this
 country  But  it  was  very  much  miss-
 ing  and  if  was  not  at  all  there  in
 Pondy  Why?  Because  what  the
 great  Rousseau  said—  Liberts,  Equab-
 ty  anq  Fraternity”—these  were  nou-
 rished  in  our  territory  Your  great
 Aurobindo  took  shelter  in.  my  territory
 My  father  gave  nm  shelter  Your
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 great  poet,  Bharati,  who  ‘ought  for  t.¢
 independence  of  this  country  tool  ghel-
 ter  im  my  house  |  take  the  credit  for
 it  My  father,  with  Gandhy:,  worked
 for  the  mdependence  of  ths  country.
 In  those  days,  when  you  could  not
 open  your  mouth,  when  you  could  not
 fight  for  the  independence  of  the  count-
 ry,  Pondy  gave  shelter  Dont  torget
 that  That  ig  the  matter  whith  you  are
 forgetting  today  When  Pondy  aspires
 foy  its  independence  you  are  denying
 it  Why?  y  want  to  plaice  it  on
 recora  J  want  a  categorical  answer
 from  the  Home  Minister  and  from  the
 Prime  Minister  also  Pondy  has  its
 Own  culture  now  In  Pondy  we  never
 had  the  teeling  of  high-u;.  mq  low-
 ups  The  top-most  judge,  Letoe  erite:
 ing  the  court  to  presile  over  it  wil
 Shake  hands  with  the  peon  ang  then

 go  to  the  top  He  will  never  assume
 airg  that  he  belongs  to  a  dulerent  cate-
 gory  Now  you  have  brouglit  this  3  a-
 bihty  to  the  Union  Territory  the  grvat
 liability  which  you  mherite  i  from  the
 British,  the  bureaucratic  mentality  of
 be  ng  a  big  boss  or  big  brother  ou
 would  not  talk  to  g  chaprasi  ‘ou
 won't  talk  to  the  clerk  you  wont  talk
 to  the  Superintendent  you  wont  talk

 to  the  assistant  IAS  men  This  un
 wanted  bureaucratic  syste.n  you  were
 trying  to  inject  even  into  Pondicherry
 after  the  merger  took  place  But  I  am
 proud  to  claim  that  even  after  all  your
 efforts  we  are  able  to  maiutain  our
 special  culture  This  ‘uiture  I  want
 not  only  to  go  upto  Kanyakumari  Lut
 also  come  upto  Kashmir  This  ig  what
 Pondicherry  possesses  which  you  fail
 to  understood  ‘You  say  what  is  Pon-
 dicherry,  at  38  a  tiny  ternitory  firish  7
 up  If  you  do  any  moral  reform  or  any
 good  for  the  people  of  Pondicherry

 I  welcome  it  Please  remember  the
 day  when  I  first  entered  in  this  august
 House  in  974  In  the  maiden  speech
 I  said,  if  you  talk  of  men;  ng  the  State,
 woe  upto  you--sOme  Members  from
 Kerala  said  that—because  Pondicherry
 people  are  aspiring  fcr  statehoo!
 Consistently  I  have  been  repeating  in
 this  august  House,  that  you  must  yive
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 More  powers  to  our  State.  I  have
 been  asking  for  statehuod.  a  High
 Court,  university,  an  airport  and  every-
 thing  for  Pondicherry  hke  any  other
 territory.  I  have  been  asking  these
 things  not  only  for  Pondicherry  tut
 for  other  territories  also  like  Goa,
 Daman  and  Diu,  Manipur  Mizoram
 and  others.  But  when  I  ask  fo.  food,
 all  of  a  sudden,  you  say  ‘I  will  jeny
 you  even  water’  which  is  very  neces-
 Sary  for  the  existence  of  the  people.
 fs  it  democracy?  Is  it  generosity?  Is
 this  the  thing  that  you  are  going  to
 teach  other  people?  Wien  J  talk,  some
 Members  may  perhaps  think  that  after
 all,  it  is  affecting  Pondicherry,  what  78
 going  to  happen.  I  may  not  be  the
 beneficiary  becans2  २390  the  past  26
 years  I  have  been  in  Madras.  But  I
 hail  from  Pondicherry.  My  people
 are  in  Pondicherry.  ३4  represent  Pondi-
 cherry.  It  is  my  duty  to  fight  for  my
 people.  It  is  my  duty  to  present  the
 case  of  my  people  in  a  correct  pers-
 pective  so  that  you  wi’  understand
 What  happens  to  Pondicherry  may  hap-
 pen  to  any  State.  If  you  allow  this
 tendency  to  grow  just  berause  some-
 body  thinks  that  this  has  to  be  done
 or  this  should  be  done,  woe  unto  you.
 I  am  not  warning.  I  am  not  a  prophet
 or  saint  to  warn  you  but  woe  unto  you.
 As  a  political  figure  J  c-m  tell  you  that
 this  will  happen  to  other  States  also.
 That  is  the  reason  wh.  Chinese  attack
 ed  us  and  did  som  damage  to  our
 country,  What  is  good  in  our  country
 is  also  good  outside.  What  is  bad  in
 our  country,  it  also  bad  outside  It  is
 not  only  a  question  OL  sentiments  but
 vou  have  to  undecstand  the  problems  of
 the  people  from  our  side,  not  from
 your  side  as  we  are  trying  to  under-
 Stand  your  pronlems  from  your  side.
 Please,  for  Heaven's  sake,  try  to  under-
 stand  our  problemes  from  cur  side.  So,
 T  appeal  to  you  to  put  an  end  to  this.
 I  agree  with  the  Prime  Minister  when
 he  said  that  it  was  a  personal  remark.
 Some  pregg  people  886९१  him  anq  he
 Said  it.  But  afterwards,  why  are  you
 keeping  quiet  when  agitation  took
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 place,  when  we  lost  seve"u}  precious
 lives  ang  property?  Even  my  life  was
 in  danger  but  I  was  not  sorry  for  7६
 because  in  an  agilated  mood,  my  peo-
 ple  would  be  tike  that  they  do  not
 know  what  is  nappening.  Some  mis-
 creants  might  have  created  some  mis-
 understanding.  That  3s  no  problem  at
 all.  But  |  want  १0  go  with  the  main
 life  of  my  people,  witha  the  spirit  of  my
 people,  with  the  aspirations  of  my  peo-
 ple.  In  that  they  say:  Bala,  please
 save  us  from  the  demon  of  their  think-
 ing.  I  never  moved  any  motion  here
 because  |  knew  pretty  well  that  things
 would  come  up  when  Pondicherry
 Budget  would  be  discusse{  in  the
 Iouse.  Prior  to  Emergency  for  3  1/2
 years,  we  were  under  President's  rule.
 Now,  for  the  iast  l.  Vs  yeers,  we  vere
 under  President's  rule.  Out  of  20
 years  life  of  PunJicherry,  we  were
 under  President’s  rule  fo;  9  years.

 MR.  CHAIRMAN:  You  have  already
 taken  23  minut23.  You  can  take  7
 minutes  more.

 SHRI  A.  BALA  PAJANOR:  Our
 party  did  not  tak2  pact  in  the  Mivoram
 Budget  only  on  ih:  understanding  that
 we  woulq  be  given  more  time  during
 Pondicherry  Budget.

 SHRI  SATISH  AGARWAL:
 half  of  my  time  to  time.

 MR.  CHAIRMAN:  How  long  will
 you  take?

 I  give

 SHRI  A.  BAL.A  PAJANOR;  Half-sn-
 hour.  I  do  understanc!  the  generosity  of
 my  friend,  Shri  Kundu;  I  also  under-
 Stand  the  generosity  of  my  esteemed
 friend  for  whom  I  have  great  respect,
 Shri  Satish  Agarwal),  Similarly,  I  have
 great  respect  for  the  Prime  Minister.
 Our  personal  relation  has  nothing  to
 do  with  the  public  life,

 It  is  the  question  of  rights  that  we
 are  fighting  for.  As  I  said  earlier  the
 people  of  Pondivhe.ry  hac  a  different
 culture.  The  peopie  of  Pondicherry
 gave  shelter  to  many  people  who
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 fought  for  the  independence  of  the
 country.  But  at  this  moment  you
 want  to  threaten  us.  I  am  very  gr
 ful  to  the  Prime  Muvister  that  he  has
 come  forwarg  with  a  letter  that  the
 Pondichérry  territory  will  not  be  merg-
 éd  immediately.  In  reply  to  my  letter
 and  telegrani  he  hag  stated:

 “Dear  Bala  Pajanor,

 I  have  recelved  your  telegram,
 urging  me  to  announce  thit  Pond
 cherry  will  not  be  merged  with  Tamil-
 nadu.  I  am  surprised  at  the  reaction
 of  some  people  at  what  J  said  at  the
 press  conferenc?  in  Madras  All
 that  ६  have  saig  was  that  the  qucs-
 tion  of  merger  of  small  territories
 with  the  States  was  under  the  consi-
 deration  of  Governrent  We  have
 not  taken  any  decision  on  the  sub-
 ject,  We  shall  take  all  relevant
 factors  into  consideration  before  a
 decision  is  taken.  I,  therefore,  feel
 there  is  no  cause  for  agitation  on  the
 question  of  merger  ”

 Sir,  I  am  happy  to  hear  from  the
 Prime  Minister  that  there  is  no  cause
 for  agitation.  He  has  saiq  it  anq  our
 people  believe  him  now.  He  has  said
 that  it  is  under  consideration

 Now  it  38  known  to  you  very  well
 that  the  people  are  very  much  against
 it.  That  is  the  rctason  why  I  have
 citeq  two  clauses  in  the  954  and  962
 Agreements.  Those  clauses  categor!.
 Cally  state  that  you  cannot  do  it  unless
 you  consult  the  peopie,  take  them  into
 your  confidence  §o,  the  Prime  Minis-
 ter  in  his  letter  says  “I  will  go  demo-
 cratically,  I  will  consider  it  and  at  the
 appropriate  time  I  will  do  it’.  But
 after  this  agitation  after  this  turm2il,
 after  this  request,  efter  this  persuasion
 and  representation,  7  hope  they  will
 give  due  consird=ra‘inn  to  the  desires
 and  feelings  of  the  people  there.

 I  want  to  tell  you  that  some  people
 from  my  territory,  members  of  the
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 Anti  Merger  Committee,  they  are  going
 from  door  to  door,  asking  them  to  give
 them  protection,  to  gain  support  for  the
 territory.  They  are  here  in  Delhi  city
 and  they  are  asking  for  the  same  thing,
 That  is  the  reason  why  I  say  that  the
 time  has  corne  for  the  Ifome  Minister
 ang  other  Ministe's  to  tell  our  people
 “we  are  not  going  to  merge  now;  we
 will  take  you  into  confidence  before  we
 go  in  for  it,  unless  you  give  consent,
 we  will  not  go  fo:  it’  You  have  to
 convince  the  people  You  are  demo-
 crats,  50,  you  have  to  persuade  the
 people  Tet  the  peop’e  say  that  they
 are  for  at  ang  thes:  you  do  it.  When
 the  people  have  said  it  as  one  Man  “we
 are  not  for  it”,  there  is  nothing  left
 with  you  except  to  make  if  as  an  i.2sue
 in  the  coming  elections  You  have  to
 tell  the  people  “we  are  not  going  for
 the  merger,  we  are  not  going  to  anni-
 hilate  your  territory,  but  we  will  call
 for  elections  in  your  territory  and
 this  will  be  one  of  the  issues”.  Be-
 cause,  our  territory  has  a  special  re-
 cord  in  this  country  of  being  under  the
 President's  Rule  fer  q  very  very  long
 time.  So,  you  call  for  elections.

 I  was  happy  ‘o  see  that  the  Minister
 of  State  for  Home  Affairs  was  very
 eloquent  when  he  gaid  that  on  the  27th
 of  April  there  will  be  elections  in  Mio-
 ram.  But  what  about  Pondicherry
 and  what  about  Manipur?  Wher  I
 asked  him  about  the  elections  in  Pond»
 cherry,  he  was  saying  that  the  enume~-
 ration  has  to  go  om,  the  electoral  rolls
 have  to  be  rev.seq  and  so  on  But
 may  I  remind  hii  that  on  tne  lith  of
 November  they  imposed  President's
 Rule  in  Mizoram  and  on  the  720  of
 November  they  imposed  President's
 Rule  in  Poniicherrv§  The  difference
 was  only  one  day.  They  were  able  to
 check  up  the  electoral  rolls  and  make
 them  up-to-datz  in  one  of  the  hilly  and
 frontier  States  like  Mizoram,  but  it  was
 difficult  for  them  to  do  it  in  Pendscher-
 ry.  Why?  That  is  why  the  people  of
 my  territory  are  suspecting  your  inten«
 tions  your  bona  Gdes.  Caesar's  wife
 must  be  above  suspicion.  That  is  way
 T  ask  you  to  coms  forward  with  a  state
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 ment  to  the  effect  “you  will  have  elec-
 tions  this  month  or  next  month”.

 I  am  sorry  to  say  the  bureaucrats
 of  my  territory  tell  one  thing  there  and
 a  different  story  here,  They  are  making
 a  big  drama  १०  gt  out  of  the  diffi_ul-
 ties;  they  are  presenting  difficulties,
 They  tell  ihe  peop'te  there  one  thing
 and  tell  something  else  in  Delhi.  They
 get  something  from  Delhi  and  tell  ihe
 people  something  else,  which  I  cannot
 do  that  is  not  in  my  blood.  T  believe
 in  frankness.  I  tell  you  very
 categorically  that  you  must  speak

 ‘fhe  truth  7  you  aretrue  Gandhians
 you  should  not  experiment  with  un-
 truth  but  you  should  experiment  with
 the  truth.  Please  speak  truth.  Have  the
 elections  and  speak  the  truth  to  the
 people.  I  am  interested  in  acquiring
 as  many  seats  as  possible  so  that  we
 can  become  Chief  Minister  and  other
 Ministers.  I  also  aspire  for  it  and  there
 ig  nothing  wrong  in  it.  You  all  have
 fought  for  ‘t,  captured  rower  in  this
 Country  and  you  are  ruling.  The  same
 thing  can  happen  there  in  Pondicherry
 You  can  make  merger  an  issue  at  the
 elections.  The  people  will  give  their
 verdict.  I  am  sorry  #  say  thet  cur
 territory  is  unde:  President’s  Rule  for
 a  long  time,  and  that  too  at  this  tune
 and  juncture.  It  is  far  away  fiom
 Delhi,  700  niies  away  frcm  here.  Pec-
 ple  cannot  com?  to  Mr.  Mandal  or  Mr.
 Agarwal  or  the  Prime  Minister  or  the
 Deputy  Prime  Ministess,  both  of  whom
 are  missing.  They  cannot  come  here.
 They  have  to  believe  the  Lt.  Governor
 the  Aministra‘or  there,  they  have  to
 believe  the  Sec.etary.  Whatever  they
 Say  is  gospel  truth  for  them.

 Here,  peovle  are  very  eloquent  say-
 ing  that  the  buczaucrats  are  controllirg
 Mizoram,  Himachal  Pradesh,  that  they
 are  in  top  form  everywhere  etc.  hut
 what  are  you  doing  in  Pondicherry?
 You  are  not  showing  any  sign  of  your
 wisdom.  The  people  there  suffer  g  lot.
 For  amall  representations,  they  have  to
 come  to  Bala  Panajor  or  some  cther
 Memher  of  Parliament  or  other  local
 Politicians  who  cannot  do  anything  forff them  hepause  they  have  no  power.
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 So,  I  think  it  is  high  time  for  you  to
 reorganise  the  entire  system  of  admi-
 nistration.  it  is  a  sorry  state  of  aflairs
 there.  It  was  a  draconian  law  which
 was  passed  wilh  tte  support  of  some  of
 the  opposition  Members  also.  When  a
 State  is  under  Pres.uent’s  rule,  there
 ig  a  fear  in  us  that  it  cannot  be  extend-
 ed  for  more  than  six  months,  that  we
 have  to  come  to  Parliament.  that  at  the
 most  it  can  08  only  one  year  with  the
 latest  amendment,  but  in  the  2886९  of
 Union  Territozies,  uncer  sction  50  of
 the  Act  of  ‘1963,  there  is  no  Limitation.
 You  need  not  com:  to  Parliament  at  all.
 Article  239  is  nut  at  all  attracted.  You
 can  do  it  freely  any  number  of  t:mes,
 ang  that  is  why  ia  the  last  spell  for  3
 i/2  years  continususly  Pondicherry

 was  under  President’s  rule  Natural-
 ly  we  have  a  fear  now  that  you  may
 extend  it  afte:  May,  and  again  in
 November,  and  like  that  it  will  go  cn.
 So,  please  come  forward  with  ;  assur-
 ance.  |  have  Lee~.  asking  for  it.  Three
 times  I  brought  an  amendment  to  the
 Constitution  so  that  the  Union  Territo-
 ries  also  may  23  put  on  a  par  with  the
 other  States.  कूग,  this  discrimination?
 Article  14,  which  is  sacrosanct,  is  very
 much  there,  proclaiming  equality  be-
 fore  the  Jaw,  no  discrimination  at  all,
 but  even  in  the  case  of  Union  Territo-
 ries  you  are  muking  this  aiscrimina-
 tion  in  the  matt=r  of  President's  rul>

 I  am  soure  this  Janata  Government
 came  to  power  on  the  assurance  that
 they  would  ses,ect  the  wishes  of  the
 people  and  devocratic  values  in  this
 country.  Let  any  Government  come  tc
 power  and  rule,  I  am  not  particular
 that  my  party  should  come  to  power
 there,  but  people  should  have  an  elect-
 ed  Government,  and  then  alone  it  can
 look  after  them.

 It  is  said  that  there  is  President’s
 rule  because  you  cannot  have  a  stable
 Government  there.  and  80  it  is  better
 to  kill  the  ent're  thing,  tut  is  that  the
 solution?  Left  me  ask  vou  cre  ques-
 tion.  I¢  there  are  y.ickporkets,  is  it
 your  suggestion  to  remove  the  pocket?
 Is  it  not  your  duty  to  control  the  pick-

 apoekets  and  get  rij  of  them?  So,  how
 can  you  suggest  that  because  thero  ig
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 no  stable  Gove  niment  thete,  .t  78  better
 to  annihilate  the  whole  thing?  Both
 are  on  the  same  analogy  And  Gan-
 dhians  do  not  go  without  pockets,  they
 are  having  fou  pockets

 Your  Budget  is  not  satisfactoiy  I
 will  not  blame  Mr  Agarwal  fer  that
 Last  year  the  Budget  was  for  Rs  30
 crores  While  im  the  cose  of  Mirovara
 the  Budget  has  gone  up  Ly  Rs  6  crores
 im  the  case  of  Pondicherry  ऑ  has  gone
 down  by  Rs  4  cores  tc  Rs  26  crores
 That  is  a  tact  As  he  coirectly  नष्ट  id  i0
 the  beginning  itself,  this  is  onlv  an
 exercise  to  save  a  constitutional  ano-
 maly  that  he  is  plesenting  the  Budget
 I  am  very  sorry  to  fing  these  amounts
 mentioned  he.e  J  know  how  the  cth-
 cials  make  ip  the  Buiget  It  does  not
 reffect  the  aspirat.ons  of  our  people  I
 tel]  you  that  witnout  havi  g  an  over  all
 pictune  7  is  very  bad  fo:  you  to  present
 a  Budget  like  this  This  Budget  is  not
 going  to  benefit  the  people  ना  ull  What
 are  the  progre*stve  measures  thut  .ou
 have  suggestel?  To  you  say  anything
 about  an  airnot  harbour  berth  hotel
 industry  car  industry  youth  hostels,
 university,  anything  that  is  demandec
 by  the  people  any  of  the  things  that  I
 have  been  repeateily  demanding  for
 five  years?  I  feel  sorry  why  I  ama
 Member  here  J]  can  walk  out  I
 know  what  your  Secretaries  aie  aoing
 They  are  living  in  comfort  The  peo-
 ple  there  are  saying  that  the  Sultan  is
 ruling  there  Net  onlv  now  it  wis  tne
 case  €ven  earu°r  How  can  you  take
 away  the  popular  Government?  The
 peoplel  do  nor  find  there  the  name  ot
 the  Member  of  Morhament  the  Speaker
 or  anybody  els»,  they  will  find  only  the
 names  of  the  oificials  and  the  Governor-
 General  I  call  him  the  Governor-
 General  |  have  no  personal  grievance
 against  any  of  these  people,  they  sre
 goog  at  heart  but  you  are  the  cause
 of  all  this  When  you  allow  such  a
 thing,  the  tast  is  there,  power  38  very
 tasty  After  all  Lord  Glaostone  says*
 “Power  corrupts  and  absolute  power
 corrupts  aboslutcly”  Neither  Mr.

 Dis,  D.G.  on  Account
 DSG  (Pondicherry),  78479

 Mandal  nor  Nr  Patel  nor  our  beloved
 Prime  Minister  can  have  corirol  over
 Pond.cherry  You  do  not  have  time  at
 all  You  are  very  busy  m  50  many
 other  things,  yo.  are  Lusy  in  the  Spe-
 cial  Courts  Bl,  in  achieving  common
 unity  in  mobilising  support  against  Mr.
 Ray  Narain  and  many  other  things  I
 do  understand  your  positicn  Day  in
 ang  day  out  yCu  are  having  problems
 in  this  House  You  cannot  have  Lire
 for  it  Then  what  is  the  =  solution?
 You  must  decent~al  se  and  give  it  back
 to  the  peovl?  Why  do  you  wint  to
 grab  it  and  s-co  it  hexe?’  It  78  a  very
 interesting  thiig  to  real  whot  Mr
 Vasudevan  Nair  said  .n  the  Rarya
 Sabha  when  th=  Umio.  Territory  Bill
 was  passed  Fe  relerred  to  it  and  said
 that  it  is  av  cy  very  beq  demon
 again,  this  s  what  Mr  Gaur:  Shankar
 Kakkar  said  then  -not  our  (iaurishan-
 Kar  Rai—I  curte  fromthe  Iok  Sabha
 Dehates  of  1963

 ‘A  respon.  ble  Government  is  now
 sought  to  le  given  according  to  the
 Constitution  of  the  Union  T  oe  tor  es
 But  a  look  into  this  Bull  will  show
 that  it  348  a  sort  of  an  attempt  of  the
 pre-British  OL  medieval  age  I  am
 reminded  of  somethine?  like  ¢  helms-
 ford  Reforms  of  98  or  so  where  the
 administrator  had  been  given  full
 powers  Now  he  has  been  made  a
 monarch  to  govern  those  persons
 who  had  en  dly  electeq  *5  the
 massrs  I  fail  to  understeng  the
 logic  There  is  no  provision  in  res-
 pect  of  Council  ”

 When  the  Bill  was  passed  this  was  the
 remark  made  not  only  by  the  Opposi-
 tion  but  by  the  ruling  party  Members
 also  That  s  the  Urion  Ternfory  Act
 that  you  are  having  A  Union  Territo-
 ry  with  an  ele  t2q  Mimistr,  is  the  con-
 dition  But  now  without  a  Mimstry,
 without  an  elected  Government,  you
 canimagine  I  leave  it  to  your  :magina..
 tion  Let  it  ride  f  appeal  to  you
 once  again  [I  am  not  going  into  the
 sntricacies  or  sfral]  legalities  of  it,
 Please  come  forwa.g  and  tell  use  that
 you  are  going  to  holg  elections  in  June
 July  or  August  whatever  month  may
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 be  convenient  for  you.  Do  not  post-
 pone  it  for  a  long  time.  People  are
 agitated.  Every  day  many  remours
 are  being  spread  there.  People  ao  not
 know  what  will  happen.  If  you  tnink
 that  merger  is  an  issue  which  is  to  be
 decided  by  a  referendum,  hold  it.  If
 you  want,  you  can  make  it  an  election
 issue  ang  ascertain  the  wishes  of  the
 people.  {  represent  the  peuple  of
 Pondicherry.  All  of  us  say  with  one
 voice  that  we  will  maintain  our  identi-
 ty,  What  is  the  next  thing?  How  to
 rule  best?  We  should  not  say  tnat
 Pondicherry  78  a  State  which  is  adju-
 cent  to  Tamil  Nadu.  We  are  having  a
 State,  as  I  have  i.epeate  ly  said  in  this
 House,  which  is  having  a  special  cul-
 ture.  I  cannot  be  a  communal  man,  I
 must  be  g  linguist.  I  must  understand
 ang  speak  Malayalam,  Telugu  and
 Tamil.  According  to  the  provisions  o!
 the  Constitution,  Fiench  language  shall
 be  maintaineq  unless  the  people  or  the
 Council  or  the  Legislature  changes  that.
 We  are  having  o  languages,  not  only
 English,  we  have  French,  Malayalam,
 Tamil  and  Telugu.  We  have  such  a
 composite  culture  in  our  territory.
 Neither  Goa  nor  Manipur  has  that.
 People  come  and  talk  in  the  National
 Integration  Council  that  we  must  for-
 get  the  small  barzicis  of  the  linguistic
 fanatics,  we  must  forget  the  small
 castes  and  communities,  We  have  a
 brotherly  feeling  in  our  territory.  I
 am  proud  to  say  with  my  head  erect
 that  we  never  had  any  communal
 feelings  in  our  territory  until  you
 marched  into  our  territory  and  in-
 jecteg  that  ill-feeling  amongst  us.
 Still,  we  are  trying  to  maintain  that.
 We  maintain  the  Dravidian  culture
 of  ours.

 Fortunately  or  unfortunately,  we
 never  had  Chandranagore  with  us.  If
 We  had  that,  I  would  have  learnt
 Bengali  and  conferred  with  Mr.  Muker-
 jee  ang  others  in  Bengali.  But  that  has
 gone  away  and  I  am  not  sorry  for  that.
 These  are  the  things  which  are  special
 for  Pondicherry.  These  are  the  things
 that  are  existing  there.  I  prepared  a
 lst  of  the  things  that  my  people  want-

 79-80  and  D.S.G.
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 ed.  But  I  am  not  able  to  present  them
 due  to  want  of  time.  I  am  grateful  to
 Agarwal  and  many  other  Members  fur
 allowing  me  this  :nuch  time.  I  appeal
 to  the  hon.  Minister,  through  you,  Mr.
 Chairman,  not  only  to  him,  but  also  io
 the  hon.  Prime  Minister,  two  Deputy
 Prime  Ministers,  the  set  of  Cabinet
 Minister,  all  the  Ministers  ot  State  ard
 to  all  the  Members  of  this  House  te
 do  it.  ]  want  to  go  on  record  that  I
 have  appealed  to  all  the  Union  Terri-
 tory  Members  for  this.  I  have  perso-
 nally  talked  to  you  and  you  said  “Bala,
 for  your  sake,  we  will  do  it,”  Please
 do  it,  not  to  save  me  alone,  but  also  ४०
 save  my  people.  If  I  do  not  represent
 their  wishes,  I  am  not  fit  to  Le  in  ths
 House.  If  I  do  not  reflect  their  aspira-
 tions,  I  am  not  quaiitied  to  ne  in  this
 House  at  all.  You  may  say  that  Bala
 speaks  well,  he  wil]  persuade  us,  his
 argument  is  good.  But  that  is  not  the
 feather  that  you  can  add  to  me,  If
 your  friendship  with  Bala  is  sincere,
 please  do  it.  L  reflect  the  wishes  04
 my  people,  {  reflect  the  request  of  my
 people  and  I  present  the  aspirations  ot
 my  people.  Please  consider  that.

 I  hope,  all  other  members  will
 join  with  me  and  we  will  have  a
 peaceful  territory  in  Pondicherry.
 Day  in  and  day  out,  we  do  not  know
 what  is  going  to  happen.  The  mor-
 row  is  not  known  to  us.  I  have  to
 repeat  the  Latin  saying:  Quadis  Dom-
 ane  My  Lord,  where  I  am  going!
 “My  Lord”  means,  you  be  the  lords
 and  tell  me  where  we  are  going  so
 that  we  have  peace.

 SHRI  R,  V,  SWAMINATHAN
 (Madurai):  Mr.  Chairman,  Sir,  I

 rise  to  raise  my  voice  about  VPondi-
 cherry,  a  small]  union  territory.  It
 is  a  very  peaceful  State,  a  State  of
 peace-loving  people.  Peace  has  alrea-
 dy  been  disturbed  all  of  a  sudden
 when  the  hon.  Prime  Minister  went
 to  Madras  and  made  a  statement  in  a
 press  conference  that  the  union  terri-
 tory  of  Pondicherry  will  be  merged
 with  Tamil  Nadu.
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 I  am  from  Tamil  Nadu.  I  may  also
 feel  that  it  will  benefit  us  if  Pondi-
 cherry  728  merged  with  Tamil  Nadu.
 But  I  will  not  say  so,  Being  a  true
 Tami.an,  7  will  be  wrong  on  my  part
 to  say,  you  merge  Pondicherry  with
 Tamil  Nadu.  The  hon.  Member  who
 preceded  me,  Shri  Bala  Pajanor,  was
 giving  the  background  of  the  whole
 story  of  Pondicherry.  I  know,  the
 French  culture  as  also  the  French  civi-
 lisation  is  still  there.  It  was  all  estab-
 lished  in  a  very  fine  manner,  When
 our  great  leader,  Pandit  Jawaharlal
 Nehru,  while  he  was  the  Prime  Minis-
 tersaw  the  french  culture  in  °  nd.-
 cherry  he  said  that  it  must  be  pre-
 served.  It  was  not  that  Pondicherry
 was  merged  with  Indian  mainland  so
 easily.  There  is  a  background  to  that.
 There  was  a  big  fight  for  Indepen-
 dence  movement.  l  was  also  in  the
 background  of  the  struggle,  When  the
 people  of  Portdicherry  agitated  for
 liberation,  I  was  there  in  the  territory
 of  Pondicherry.  The  great  leader,  Mr.
 Kamaraj  Nadar,  our  Congress  leader,
 asked  me  to  go  to  Pondicherry.  He
 sent  some  important  Congress  workers
 to  Pondicherry  border.  I  was  also
 there  to  see  how  the  people  conduct
 the  struggle.  I  know  the  back
 ground  of  al]  that

 The  French  Government  thought
 that  there  was  no  chance  of  holding
 this  area  under  them.  They  thought
 they  must  surrender,  They  said,  “We
 have  no  objection  to  surrender  this
 territory.  But  you  guarantee  and
 give  us  an  assurance  that  the  French
 culture,  the  French  civilisation  and
 such  other  things  will  be  preserved.”
 When  the  Prime  Minister  of  France
 made  this  offer,  immediately  our
 Prime  Minister  Pandit  Nehru  respond-
 ed  paying,  “I  assure  the  French  Prime
 Minister  and  the  French  Government
 that  their  culture  and  civilisation
 would  be  preserved.”

 ‘After  that,  there  was  a  treaty  en-
 tered  into  by  the  two  Governments,
 the  French  Government  and  the  Indian

 DS.G.  (Pondicherry),  8-79

 Government  where  under  article  2  of
 the  treaty,  it  was  assured  that  the
 French  culture  will  not  be  disturbed
 and  that  the  constitutional  changes
 will  not  take  place  unless  the  people
 wish  for  it.  The  people’s  wish  should
 be  taken  into  consideration  when  they
 want  to  make  any  changes,  Are  we
 not  to  honour  the  treaty?  Is  there  no
 value  for  the  treaty?  I  ask  the  Prime
 Minister  and  the  Janata  Party  whe-
 ther  there  is  no  value  for  the  treaty.
 Shri  Bala  Pajanor  was  calling  Janata
 Party  members  as  his  friends.  But
 I  say  that  they  are  not  his  friends..
 (Interruptions)

 SHRI  RAGAVALU  MOHANARAN-
 GAM:  It  is  not  a  question  of  friend-
 ship;  it  is  a  question  of  just  putting
 the  facts  before  the  members  of  the
 Janata  Party.

 SHRI  A,  BALA  PAJANOR:  We  are
 all  friends,  My  hon,  friend  forgets  that
 when  he  was  in  power,  I  was  also
 friendly  to  him.  Let  him  not  compare
 with  that.  The  things  can  be  easily  mis-
 understood,  That  is  why  I  want  to
 clarify.  He  ghould  not  forget  that  I
 was  so  friendly  with  them  even  at
 the  peak  of  Emergency.

 SHRI  R.  V,  SWAMINATHAN:  80,
 I  ask  the  Government  and  the  hon.
 Prime  Minister:  Is  there  no  value  for
 treaty?  It  must  be  valued,

 Late  Pandit  Jawaharlal  Nehru  gave
 two  assurances  to  the  people  of  South
 India,  namely,  that  the  territory  of
 Pondicherry  would  be  preserved  and
 would  not  be  altered  until  the  people
 wanted  a  change;  and  Hindi  would  not
 be  thrust  on  the  people  of  South  In~-
 dia  until  the  people  wanted  it.  These
 two  assurance  are  being  thrown  into
 the  waste-paper  basket.  Is  it  proper?
 Ig  it  the  way  that  the  assurances  giv-
 en  by  a  great  person  like  Pandit  Ne-
 hru  are  to  be  treated?  It  is  wrong  on
 the  part  of  the  present  Government
 to  do  so,

 The  present  Prime  Minister  went
 to  Madras  and  made  a  statement  there
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 about  the  merger  of  Pondicherry,  It
 was  like  beating  the  hornet’s  nest.
 We  all  know  what  happens  when  the
 honey  comb  is  disturbed,  The  same
 thing  happened  there.  There  were
 big  agitations  in  Pondicherry  and  se-
 veral  people  died;  many  people  were
 injured  and  admitted  in  the  hospital;
 also  several  vehicles  were  burnt.  Why
 should  he  have  invited  this  trouble
 unnecessarily?  It  is  wrong  to  think
 on  those  lines.  If  Government  ‘wants  to
 have  a  referendum  on  this,  let  them
 have  it.  They  had  a  referendum  in
 Goa.  What  happened?  Immediately
 people  decided  to  have  a  separate
 State;  we  want  to  live  separately.  If
 you  want  to  hold  a  referendum  in
 Pondicherry  on  this,  do  it.  But  a>  a
 Congressman  and  a  Tamilian,  I  want
 to  support  the  aspirations  of  the  peo-
 ple  of  Pondicherry.  They  want  to
 live  separately,  they  want  to  main-
 tain  their  culture,  what  they  had
 inherited  from  the  French.

 Coming  to  the  Budget,  thes  have  not
 given  a  proper  Budget.  The  previous
 Government,  the  Congres  Govern-
 iment  under  the  leadership  of  Shrimati
 Indira  Gandhi,  gave  an  assurance  to
 Pondicherry  that  a  Central  Univer-
 sity  would  be  established  in
 Pondicherry;  a  scheme  was  prepared
 and  600  acres  of  land  was  also  acqui-
 red  in  Pondicherry.  But  there  is  no-
 thing  about  that  in  the  present  Bud-
 get.  The  present  Government  has
 thrown  this  assurance  also  into  the
 waste-paper  basket.  Why  do  I  plead
 for  a  Central  University  in  Pondi-
 cherry?  For  instance,  there  is  a  medical
 college  there.  JIPMER  in  Pondicherry;
 every  year  they  recruit  about  75  stu-
 dents,  and  out  of  75  they  give  only  5
 seats  to  Pondicherry  and  the  balance
 of  60  seats  go  to  the  other  States;  the
 adjoining  State,  Tamil  Nadu,  also  gets
 some  seats.  If  a  Central  University
 ig  established  there,  then  Tamil  Nadu
 and  the  other  States  will  also  be
 benefited;  Pondicherry  will  not  con-
 sume  ail  the  seats.  Therefore,  a  Cen—
 tral  University  in  Pondicherry  should
 be  established.

 79-80  ang  D.S.G.
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 Lok  Nayak  Jayaprakash  Narayan
 once  mentioned  that  the  small  Union
 territories  must  be  allowed  to  conti-
 nue  ag  such;  in  fact,  they  should  be
 made  strong;  only  if  they  are  strong
 will  the  Centre  also  be  strong.  There-
 fore,  he  pleaded  that  the  small  Union
 territomes  should  be  maintained  as
 such.  Therefore,  Sir,  the  status  quo
 should  not  be  distubed,  I  appeal  to
 the  Government,  to  the  hon.  Minis-
 ter  and  through  him  to  the  hon.  Prime
 Minister  that  he  should  not  again  talk
 of  merger.

 Pondicherry  is  being  played  like  a
 toy  They  removed  the  elected  Gov-
 ernment  there  and  brought  it  under
 the  Central  rule.  This  should  not  be
 done  often,  We  want  that  elections
 should  be  held  in  Pondicherry  imme-
 diately.  Why  are  the  elections  being
 postponed?  It  is  a  well-established
 State.  In  one  month  you  can  enu-
 merate  and  prepare  the  voters’  list.
 Therefore,  I  appeal  to  the  Government
 to  conduct  the  elections  there.  We,  the
 Congressmen,  want  that  elections
 should  be  conducted  immediately  with-
 in  2  or  3  months.  You  shoul  not
 postpone  it  to  August  You  should
 have  it  in  June  or  July.

 Sir,  with  these  words,  I  oppose  the
 view  expressed  by  the  Government  and
 by  the  Prime  Minister  that  Pondi-
 cherry  should  be  merged  with  the
 neighbouring  State.

 SHRI  MUKUNDA  MANDAL:  (Ma-
 thurapur):  I  want  to  speak  something
 about  Pondicherry.  I  have  no  con-
 crete  knowledge  about  Pondicherry.
 But,  Sir,  with  the  recent  utterances  of
 Prime  Minister,  Morarjibhai  Desai  the
 issue  of  Pondicherry  came  to  lime
 light.  We  all  talk  of  democracy  and
 the  Janata  Party  talks  of  democratisa-
 tion.  We  know,  some  of  the  State
 Governments  already  demanded  more
 power  arid  more  autonomy  for  States
 but  ft  is  such  type  of  utterances  which
 are  responsible  for  a  serious  conse-
 quence.  As  8  consequence  of  this
 utterance  of  the  Prime  Minister,  we
 find  several  persons  lost  their  lives  and
 several  other  persons  were  injured.  We
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 saw  also  forces  of  destabilisation  and
 destruction  took  the  field  and  created
 violent  activities.  All  this  happened
 only  because  of  the  utterance  of  the
 Prime  Minister.  That  is  why  I  want
 to  mention  here  that  such  type  of  ex-
 pressions  should  be  avoided.  If  he
 things,  ‘It  is  my  personal  view’,  he  can
 do  this  in  his  house  but  your  personal
 view  should  not  be  expressed  before
 the  public  as  the  reaction  will  be  much
 more.  So,  I  would  request  the  Prime
 Minister  that  in  future  he  should  not
 express  hig  views  in  this  manner.

 Regarding  the  merger  of  Pondicherry
 with-Tamilnadu.  it  is  an  issue  which
 should  be  decided  by  the  people  of
 Pondicherry,  not  by  imposition.  You
 can  have  a  referendum.  What  I  want
 to  say  is  that  now  Pondicherry  is
 under  President’s  rule.  There  should
 be  a  popular  government  and  elections
 should  be  conducted  immediately  for
 that  purpose.  The  Budget  which  we
 are  now  considering  should  have  been
 considered  and  passed  by  the  people’s
 representatives  there.  So,  I  would
 request  the  hon.  Minister  and  the  hon.
 Government  to  declare  the  date  for
 election  to  Pondicherry  Assembly.

 Coming  to  developmental  work,  as  I
 tolq  you  earlier,  I  do  not  know  any-
 thing  concrete  about  development  work
 of  Pondicherry.  One  thing  that  I  know
 is  that  no  irrigation  project  or  power
 nroject  is  there  in  Pondicherry.  I
 came  to  know  that  45  per  cent  of  the
 population  depend  on  agriculture.  There
 86  per  cent  of  the  land  is  under  irri-
 gation.  This  is  a  good  sign.  But,
 there  ig  no  project  in  Pondicherry.
 (Interruptions)  There  is  no  industrial
 development  there.  There  are  only
 small  scale  industries  being  developed
 at  Pondicherry.  There  is  no  heavy  in-
 dustry  there.  Mr.  Chairman,  I  have
 information  that  746  small  scale  indus-

 tries  are  there  in  Pondicherry  but
 there  is  no  heavy  industry.  For  that
 at  least  some  measures  should  be  taken
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 by  the  Government  for  the  upliftment
 of  the  people  of  Pondicherry.  That
 does  not  mean  that  Pondicherry  should
 remain  under  President’s  rule  for
 times  immemorial.

 l  urge  upon  the  Government  that  the
 elections  should  be  held  immediately
 there.

 With  these  words  I  conclude.

 MR.  CHAIRMAN:  Mr.  Asaithambi.
 You  may  start  speaking  today.  Still
 one  hour  is  there  for  tomorrow.

 *SHRI  A,  V.  P.  ASAITHAMBI
 (Madras  North):  Mr.  Chairman,  Sir,

 I  am  grateful  to  you  for  giving  me  an
 opportunity  to  participate  in  the  Dis-
 cussion  on  the  Budget  of  Pondicherry
 en  behalf  of  my  party,  the  Dravida
 Munnetra  Kazhagam,

 In  his  speech,  the  hon.  Member  from
 Pondicherry.  Shri  Bala  Pajanor,  force-
 fully  pointed  out  how  6  lakhs  of  peo
 ple  of  Pondicherry  are  being  oppressed
 and  how  there  was  eruption  of  violent
 agitation  leading  to  loss  of  human  lives
 and  property.  He  made  a  pasSing  re
 ference  to  a  high  dignitary’s  casual
 remark,  which  caused  this  upheaval  in
 Pondieherry.  Shri  Morarji  Desai  is  the

 4 Prime  Minister  of  the  country.  H
 stated  in  a  Press  Conference  that.  Pon-
 dicherry  would  be  merged  with  the’
 neighbouring  State  and  there  is  nothing
 wrong  in  that  proposition.  Immediate-
 ly  there  was  violent  agitation  in  Pon-
 dicherry,  resulting  in  loss  of  valuable
 human  lives  and  public  property.  Shri
 Bala  Pajanor  did  not  categorically  say
 that  the  Prime  Minister  Shri  Morarii
 Desai  made  this  statement  at  a  Press
 Conference.  He  did  not  affirm  that  this
 was  Prime  Minister’s  personal  opinion
 or  confirm  that  there  was  some  invi-
 sible  force  behind  this  statement  of
 Shri  Morarji  Desai,  based  on  later
 Press  comments.  Shri  Bala  should
 have  made  this  fast  speech  in  his
 Party  Forum.  He  should  not  have
 chosen  the  forum  of  Lok  Sabha  _  for
 this  spéech.

 *The  original  speech  was  delivered  in  Tamil.
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 SHRI  A.  BALA  PAJANOR:  Sir,  I
 object  to  it.  Let  him  not  politicalise
 the  entire  issue.  I  am  against  it.  I
 only  want  to  refiect  the  wishes  of  the
 people  of  Pondicherry.  This  cannot  be
 taken  as  a  party  issue.  He  should  not
 also  misquote  me.  I  won't  allow  him
 to  talk  like  that.  They  are  enemies  of
 the  Pondicherry  people.  I  never  make
 statements  on  party  basis.  Sir,  thig  is
 a  very  serious  matter.  He  is  also
 aware  of  it.  He  is  now  trying  to  wist
 it.  I  talk  here  by  reflecting  the  wishes
 of  the  people  of  Pondicherry.  It  is
 your  party  people  who  have  created
 the  difficulty  there.  He  should  not  talk
 like  that.  He  must  be  very  careful.

 MR.  CHAIRMAN:  You  are  not  rais-
 ing  any  point  of  order.  You  can  of
 course  explain  your  views.  Let  him
 go  on.

 8  hrs.

 SHRI  C.  N.  VISVANATHAN  (Tirup-
 patur):  I  seek  a_  clarification.  He
 spoke  about  the  All-India  Anna-DMK.
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 SHRI  A.  V.  P.  ASAITHAMBI:  I
 never  intervened  when  he  was  speak-
 ing.

 SHRI  C.  N.  VISVANATHAN:  There
 was  no  party  affair  discussed  here.  So,
 I  seek  a  clarification.  He  said  that  the
 Anna-DMK  had  moved  a  resolution  in
 its  Working  Committee  in  Coimbatore.
 (Interruptions),

 SHRI  A.  BALA  PAJANOR.:  Sir,  ‘was
 he  present  in  the  General  Council
 when  I  spoke.  (Interruptions)

 MR.  CHAIRMAN:  2  am  sorry  I
 cannot  decide  anything  today.  It  is
 already  6  p.m.  The  time  is  over.  The
 House  stands  adjourned.  Mr.  Asai-
 thambi  will  continue  his  speech
 tomorrow.

 8.0  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,
 March  22,  979/Chaitra  i,  90l  (Saka).


